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H a r t a l o r  w h o le s a le  T r a d e rs  in  
D klhx

M r. S p ea k er: T hen, th ere is anoth er 
ad jou rn m en t m otion—

“ T o  d u ctu s  th e  situation  a ris
in g  out o f th e  continued h a rta l 
o f  w h olesa le  trad ers in  D elh i fo l
lo w in g  th e  G overn m en t’s  refusal 
to  exem p t th e  U nion T e rrito ry  
o f D elh i from  th e  p u rv ie w  o f 
In ter-S tate  S ales T a x ”

T h is has been g iven  notice o f b y  
S h n  A ssa r  I  do not k n o w  w h eth er 
people can go on a h artal i f  th ere  is 
a n y  m easure o f taxation  W hat does 
the hon M in ister sk y 7 

P a n d it G . B . P a n t: I  am  so rry  th at 
som e o f  th e  trad ers o f D elh i should 
h a v e  gone on  a  h a rta l I w a n t th e 
business in D elhi to th rive, and e v e ry  
trad er to m ake a reasonable profit 
too So, ap art from  th e m erits o f this 
question, I am  so rry  th at th ey  should 
h a v e  gone on strik e  o r h a rta l If 
an yth in g, the h artal has ham pered 
and not fac ilita ted  th e solution  o f the 
p roblem  I k n o w  th at h artals  h ave  
been  associated w ith  S a le s  T a x  im 
position m  oth er p laces B ut, here, 
th e hartal has been organised in 
ord er to  secure exem ption  from  a  tax  
w h ich  is ap p licable  to  th e  entire  
cou ntry

I h ave  been g iv in g  th ou gh t to the 
m atter and I w o u ld  lik e  to  m a k e  a 
reasonable concession in  order to 
enable  the trade o f D elh i to  be ear
n e d  on in a satisfa cto ry  w a y  w ith  
due regard  to  th e  in terests o f other 
S tates so th at a ll m a y  p rosp er and 
a ll m ay th riv e  E ven  i f  a n y th in g  js  
done it w ill  not b e  done becau se o f 
th e  h a rta l b u t m spite o f  it  A n d , if  
the h arta l continues, it  is ju st possible 
th at the atm osphere m ay n ot be a v a il
ab le  in  w h ich  one can  ap p ly  h is m ind 
dispassionately, in  a  detached w a y  
and in  sym p ath y w ith  th e  su b ject 
So, I th in k  thus concession th at is 
b e in g  sought can  be th ou gh t o f  in  a 
p rop er atm osphere B u t I  on  m y  p art 
h a v e  been try in g  to  g iv e  th e  utm ost 
atten tion  to  it

I h a v e  discussed it  w ith  th e  m em 
bers o f  th e  A d v iso ry  C om m ittee o f

D elh i w h o  a re  M em bers o f  P a rlia m en t 
f o r  d ays and d ays <miu a lso  w ith- 
som e rep resen tatives u i m e  trad e  1 
am  so rry  th at in sp ite  o f  th at the 
h a rta l should  h a v e  b een  organised and 
n otice  o f  th is m otion  should h ave 
been g iv e n  I t  is a lto g eth er o u t  o f 
order, a ltogeth er u n called  fb r and not 
lik e ly  to  h elp  those w h o  h a ve  e ith e r  
induced th e M over to  p u t it o r w h o 
h a v e  considered it a d visab le  to adopt 
th e course o f  h a v in g  a  procession or 
go in g  in fo r a  h a rta l T he cou ntry 
w an ts to  ta ck le  a ll  its problem s m  a 
rational w a y  and not under pressure

M r S p ea k er: In v ie w  o f the state
m ent o f th e hon M in ister I do not 
th in k  I am  called  upon to g iv e  m y 
consent A l l  th at th e hon M em ber 
w an ted  ev id en tly  w a s to d raw  th e  a t
tention  o f th e H ouse to th e fa c t th at 
p u blic  m ay su lfer on account o f the 
ha rta l I  am  sure, i f  th is is h is point 
o f  v iew , th e G overn m en t w ill  m ake 
arran gem en ts to  ta k e  o v e r a ll  trad e 

C onsent is not g iven  to  th is m otion

N o n - lo c a t i o n  o f  O i l  R e f in e r y  in  
A s b a m

M r. S p ea k er T h e re  is another ad 
jou rn m en t m otion b y  S h n  H em  B aru a 
an d  another hon M em ber It is t o  
discuss—

‘T h e  w ide-spread an d  grave  
unrest and h ig h ly  e xp lo sive  situa
tion in A ssam  consequent on th e  
u n ju st a ctio n  o f  th e  G overn m en t 
o f India refu sin g  to  locate the 
proposed O il R elfh ery in A ssam  ”

I f  G overnm en t takes a  decision to  
h ave  an oil refinery elsew here, then  
another S tate  w ill  go  on strik e  L ik e 
w ise  if  a  steel p lan t is not located 
som ew h ere in M ad ias th at p art m ay 
go  on strik e  and so on 

S h ri Hlem B k ra a  (Gfeuhati) It is 
not lik e  that. S ir  It is the legitim ate 
dem and o f  th e people o f  A ssam  to- 
h a ve  th e O il R efinery located there 
B u t n o w  inform ation  has com e th a t  
th e G overn m en t o f  India had m ade 
an a lte rn ative  proposal o f not locating, 
th e refinery  there

I find th a t  th e A ssam  A sse m b ly  
passed tw o resolutions unanim ously,.




